FORM A: PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

FOR THE KIND ATTENTION OF THE CREDITORS OF
VIZTAR INTERNATIONAL PRIVATE LIMITED (UNDER CIRP)

RELEVANT PARTICULARS

. | Name of corporate debtor

VIZTAR INTERNATIONAL PRIVATE LIMITED

2. | Date of incorporation of corporate debtor

28/09/2007

» | Authority under which corporate debtor is

incorporated / registered

Registrar of Companies- Mumbai

- |Corporate tdentity No. / Limited Liability

Identification No. of corporate debtor

U80301MH2007PTC174600

. |Address of the registered office and

principal office (if any) of comporate debtor

Office No. 502, Fairmount Building, 5 th Floor ,Plot
no.88, Sector 17, Sanpada, Navi Mumbai, Thane,
Maharashira, India-400705.

6. |Insalvency commencement date in  [20-02-2025
respect of corporate debtor
7. |Estimated date of closure of insolvency |19-08-2025

resolution process

.|{Name and registration number of the

insolvency professional acting as interim
resolution professional

Indrajit Mukherjee
IBBI/IPA-001/P-P01533/2018-2019/12450

.|Address and e-mail of the interim

resolution professional, as registered with
the Board

Flat No. B 405, Siddhivinayak Twins, Plot No.9,
Roadpali, Sector -17,Kalamboli, Dt. Raigad,
Maharashtra-410218

indrajitmukherjee 15@yahoo.com

Address and e-mail to be used for

Flat No. B 405, Siddhivinayak Twins, Plot No.9,

10 correspondence with the interim Roadpali, Seclor - 17, Kalamboli, Dt. Raigad,
resolution professional Maharashtra-410218
cirp.viztarintemational @gmail.com
11.| Last date for submission of claims 06-03-2025
12|Classes of creditors, if any, under clause(b)| Not Applicable
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional
131Names of Insolvency Professionals identified to| Not Appticable
act as Autherised Representative of creditors in
a dlass {Three names for each class) ]
14] (8) Relevant Forms and {a)Weblink: https:/fibbi.gov.in/home/downloads

(b)Details of authorized representatives
are available:

(b) : NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
comorate insolvency resolution process of the VIZTAR INTERNATIONAL PRIVATE LIMITED
(UNDER CIRP) on 20-02-2025.

The creditors of VIZTAR INTERNATIONAL PRIVATE LIMITED (UNDER CIRP) are hereby called
upon to submit their claims with proof on or before 06-03-2025 to the interim resolution professional
atthe address mentioned againstentry No. 10.

The financial creditors shafl submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

The claims with proof are to be submitted as per following specified forms: Form B:- For Claims by
Operational Creditors except Workmen and Employees; Form C:- For Claims by Financial Creditors ;

Form D:- For Claims by A Workman or an Employee ; Form E:- For Claims by Authorized}. =~

Representalive of Workmen and Employees ; Form F- For Claims by Other Creditors. i
Copy of the above Forms can be downloaded from https:/fibbi.gov.in/homeldownloads or/by}
sending email to the IRP. Submission of false or misleading proofs of clai shil’l\aﬁﬁt&qp I?;si

under [BC 2016. 1
Indrajit Mukherje _
Interim Resolution Professional . J--
IBBIIPA-001/IP-P-01533/2018-2019/12450 .

Date: 22-02-2025
Place: Mumbai

a
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Zonal SASTRA Centre, Mumbai
PNB Pragati Tower, 1st Floor, Plot C — 9, Block — G,
Bandra Kurla Complex, BKC, Bandra East,
Mumbai — 400051, E Mail : zs8356@pnb.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Imnmovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to Rule 8 (6) of
the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/
Symbolic Possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will
be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table
herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s)
and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below
against the respective properties.
SCHEDULE OF THE SECURED ASSETS
A) Dt. Of Demand Notice A) Reserve
u/s 13(2) of SARFESI Price (
ACT 2002
B) Outstanding Amount as
on 31.12.2024.
C) Possession Date uls
13(4) of SARFESI ACT 2002
D) Nature of Possession
Symbolic/Physical/Con-
structive
A-18.06.2019
B- Rs. 450.85 Cr
plus further interest
and charges minus
recoveries if any
thereon from the
date NPA
C-19.08.2019
D- Symbolic
Possession

punjab national bank

Together for the better

Details of
the
encum-
brances
known to
the
secured
creditors

Description of the Inmovable
Properties Mortgaged/
Owner’s Name (Mortgagers of
Property(les))

Date/Time of
E-Auction
C) Bid
Increase
Amount

Name & addresses of the
Borrower
| Guarantors Account

Zonal Sastra Center |, 1ty 1. All that piece &

parcel of land and building
known as Plot / Shed No
187, Phase 1, in Industrial
Estate, Udhyog Vihar,
Gurgaon, Haryana, Plot
Admeasuring 7800 sq. mtr.
M/s. Rolta Private Limited

M/s. Rolta Pvt. Ltd. 19.03.2025

11:00 AM
to 04:00
PM

A-30350.00
B-3035.00
C-0.50

Not

M/s. Rolta Private Known

Limited (Borrower
and Mortgagor) and
M/s. Rolta Holding
and Finance
Corporation Private
Limited (Guarantor &
Mortgagor)

Both at : Registered
Office: 211, 21st Floor,
Maker Tower F, Cuffe
Parade, Mumbai -
400005.

Sh. Kamal Krishan
Singh (Promoter/
Guarantor) R/o
141/151, Maker Tower
A, Cuffe Parade,
Mumbai, 400005

Property 2. Premises No

211, 21st Floor with super

built up area of approx

5899 sq. ft. along with 2

apartment private terrace

admeasuring approx 3663

sq. ft. thereabout, Maker

Tower F, in the building

complex Maker Towers

situated on Plot No. 73A,

74, 83, 84 & 85, Block

V of Cuffe Parade, CTS

No. 641, Colaba Division,

Mumbai, 400005.

M/s. Rolta Private Limited

TERMS AND CONDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest

(Enforcement) Rules 2002 and tothe following further conditions:

1. The properties are being sold on “AS IS WHERE IS BASIS”and “AS IS WHAT IS BASIS” and “WHATEVER
THERE IS BASIS”

2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the
information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement
or omission in this proclamation.

3. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com
on 19.03.2025 @11.00 AM to 04:00 PM.

4. For detailed term and conditions of the sale, please refer https://baanknet.com & www.pnbindia.in.

A-18.06.2019

B- Rs.450.85 Cr
plus further interest
and charges minus
recoveries if any
thereon from the
date NPA
C-19.08.2019

D- Symbolic
Possession

19.03.2025
11:00 AM
to 04:00

PM

A-4190.00
B-419.00
C-0.50

Not
Known

Sd/-
Punjab National Bank
Secured Creditor
Mob: 8637084022

Place : Mumbai
Date :23.02.2025

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

WESTERN RAILWAY

Senior Divisional Commercial Manager, Mumbai Central Division, Western Railway
Divisional Railway Manager, Commercial Department, NFR section, Mumbai Central, Mumbai - 400 008.
Work - Display of Advertisement through various NFR media over Mumbai Division.
AUCTION CATALOGUE NO. | AUCTION START (ALL LOTS)
MMCT-ADVT-24-77 04.03.2025 15:00 hrs.
SR. CLOSE DATE & TIME
NO. LOT NO LOCATION / AREA DAYS OF E-AUCTION

1 |ADVT- BCT-CCG-OH -400-|Bulk advertising rights for display of| 1096 04.03.2025
25-1 (Advertising - Out of|advertisement through wall painting between 15:30 hrs.
Home) Churchgate and Virar stations, inside of

Railway boundary wall for a period of 03 years

2 |ADVT-EBW-S1-13EMUEXxt- | Display of advertisement through VINYL| 1826 04.03.2025
25-1 (Advertising-Train|WRAPPING on the exterior side wall surface 15:40 hrs.
Exterior (Below Window)) (below window) of 13 nos. of EMUs (10 nos.

EMU each having 12coaches/cars and 3 nos. EMU each having 15 coaches/cars) over Mumbai
Division, Western Railway for a period of 5 year.

3 |ADVT-EBW-S1-15EMU12c-|Display of advertisement through VINYL| 1826 04.03.2025
25-1 (Advertising - Train|WRAPPING on the exterior side wall surface 15:50 hrs.
Exterior (Below Window)) (below window) of 15 nos. of EMUs (each EMU

has 12 coaches) over Mumbai Division,
Western Railway for a period of 5 year.
AUCTION CATALOGUE NO. | AUCTION START (ALL LOTS)
MMCT-ADVT-24-78 05.03.2025 15:00 hrs.
1 |ADVT-BCT-MX-OH-396-25-1 |Bulk advertising rights for display of| 1826 05.03.2025
(Advertising - Out of Home) advertisement by dismantling of existing 15:30 hrs.
hoarding structures & replacing with new
hoarding structure at Mahalaxmi RPF Quarters
with total display area of 7700 sq. ft. for a period
of 5years
AUCTION CATALOGUE NO. | AUCTION START (ALL LOTS)
MMCT-ADVT-24-79 06.03.2025 15:00 hrs.

1 |ADVT-BCT-GMN-OSN-382-|Bulk advertising rights at Goregaon (GMN)| 1096 06.03.2025
24-1 (Advertising - On Station | station on railings between tracks for a period of 15:30 hrs.
Premise (Non-Digital)) 3years

2 |ADVT-BCT-AML-OSN-397-|Bulk advertising rights at Amalsad station for a| 1096 06.03.2025
25-1 (Advertising - On Station | period of 3 years. 15:40 hrs.
Premise (Non-Digital))

3 |ADVT-BCT-BYR-OSN-387-|Bulk advertising rights at Bhayander (BYR)| 1096 06.03.2025
24-1 (Advertising - On Station | station on railings between tracks for a period of 15:50 hrs.
Premise (Non-Digital)) 3years

4 |ADVT-BCT-KILE-OSN-383-|Bulk advertising rights at Kandivali (KILE) on| 1096 06.03.2025
24-1 (Advertising - On Station | railings between tracks for a period of 3 years 16:00 hrs.
Premise (Non-Digital))

5 |ADVT-BCT-UVD-OSN-399-| Bulk advertising rights at Udvada station for a| 1096 06.03.2025
25-1 (Advertising - On Station | period of 3 years 16:10 hrs.
Premise (Non-Digital))

6 |ADVT-BCT-GTR-OSN-157-|Bulk Advertising Rights at Grant Road (GTR)| 1096 06.03.2025
23-2 (Advertising - On Station | Station for a period of Three years 16:20 hrs.
Premise (Non-Digital))

7 |ADVT-BCT-JOS-OSN-380-|Bulk advertising rights at Jogeshwari (JOS)| 1096 06.03.2025
24-1 (Advertising - On Station | station on railings between tracks for a period of 16:30 hrs.
Premise (Non-Digital)) 3years

8 |ADVT-BCT-NIG-OSN-388-|Bulk advertising rights at Naigaon (NIG) station| 1096 06.03.2025
24-1 (Advertising - On Station |on railings between tracks for a period of 16:40 hrs.
Premise (Non-Digital)) 3years

9 |ADVT-BCT-CYR-OSN-369-|Bulk Advertising Rights at Charni Road (CYR)| 1096 06.03.2025
24-1 (Advertising - On Station | station on platforms coping wall and divider 16:50 hrs.
Premise (Non-Digital)) fencing for a period of 3 years.

10 |/ADVT-BCT-DIC-OSN-385-| Bulk advertising rights at Dahisar (DIC) station| 1096 06.03.2025
24-1 (Advertising - On Station |on railings between tracks for a period of 3 17:00 hrs.
Premise (Non-Digital)) years

11 |ADVT-BCT-NSP-OSN-390-|Bulk advertising rights at Nalasopara (NSP)| 1096 06.03.2025
24-1 (Advertising - On Station | station on railings between tracks for a period of 17:10 hrs.
Premise (Non-Digital)) 3years

12 | ADVT-BCT-RMAR-OSN-381- | Bulk advertising rights at Ram Mandir (RMAR)| 1096 06.03.2025
24-1 (Advertising - On Station | station on railings between tracks for a period of 17:20 hrs.
Premise (Non-Digital)) 3years

13 |ADVT-BCT-BSR-OSN-389-|Bulk advertising rights at Vasai Road (BSR)| 1096 06.03.2025
24-1 (Advertising - On Station | station on railings between tracks for a period of 17:30 hrs.
Premise (Non-Digital)) 3years

14 | ADVT-BCT-UBR-OSN-398-| Bulk advertising rights at Umbergaon station for| 1096 06.03.2025
25-1 (Advertising - On Station | a period of 3 years 17:40 hrs.
Premise (Non-Digital))

15 |ADVT-BCT-MIRA-OSN-386-|Bulk advertising rights at Mira Road (MIRA)| 1096 06.03.2025
24-1 Advertising - On Station | station on railings between tracks for a period of 17:50 hrs.
Premise (Non-Digital)) 3years

16 |[ADVT-BCT-BVI-OSN-384-|Bulk advertising rights at Borivali (BVI) station| 1096 06.03.2025
24-1 Advertising - On Station |on railings between tracks for a period of 3 18:00 hrs.
Premise (Non-Digital)) years

Note: Prospective bidders are requested to visit e-Auction leasing module on IREPS website (www.ireps.gov.in). The
lot wise details are available there in under the mentioned catalogue. 1105
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DISCLAIMER

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad
for any alleged misleading or
defamatory content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

PUBLIC NOTICE

Notice is hereby given that the member
of M/s. Siddheshwar SRA CHS Ltd CTS
No 618 and its part 1 to 21 Mrs. Aruna
Arun Mahadik was died on 14/01/2024
and his husband also died intestate,
therefore her legal heir daughter Mrs.
Anita Vishal Jadhav nee Anita Arun
Mahadik has applied for the transfer of
flat no 413 on her name. Therefore if
anyone has objection/claim on this
property kindly contact within 10 days
from the date of publication, if no
claims/objections are received during
this period the society shall be free to
transfer the said flatin her name.

For and on behalf Siddheshwar CHS
Ltd.Sd/-

Chairman/Secretary,

Siddharth Nagar Bandra east Mumbai
400051 or contact

Adv. ilas Yadav on
adv.rambilas10@gmail.com

28929

WESTERN RAILWAY - AHMEDABAD DIVISION

ELECTRICAL WORK
E- TENDER - NOTICE No : Sr. DEE/ADV/
66 (24-25) dtd. 21.02.2025 Tender No. :
EL-50-1-ADI-T-85-2024-25 Name of
work : Ahmedabad Division:- Outsourcing
of AC coach electrical attendant for
Escorting, operation & troubleshooting of
LHB & Conventional AC coaches of
primary maintenance trains of Ahmedabad
division for two years. Estimated cost :
33,40,66,436.64/- Earnest Money :
3,20,300/- Date and time of
submission : Not later than 15:00 Hrs. of
21.03.2025 Date and time of opening :
21.03.2025 at 15.30 Hrs.. Address of the
office : Sr. Divisional Electrical Engineer,
D.R.M. Office (W.R.), Near Chamunda
bridge; Opp: G.C.S. hospital, Naroda road,
Amdupura, Ahmedabad-382345. Website
details : www.ireps.gov.in 331

Like us on: I facebook.com/WesternRly

WESTERN RAILWAY - RAJKOT DIVISION

TURNKEY CONTRACT FOR SETTING UP
OF MECHANIZED LAUNDRY ON BOOT
Tender Notice No : M-2025-02-BOOT-LD-
OKHA Dt. 20.02.2025 (i) Name of work :
Turnkey Contract for Setting up of
Mechanized laundry on BOOT (Build, own,
operate & transfer) model of 1.5TPS/3TPD
with Washing / cleaning, drying, pressing /
ironing, packaging of linen in Mechanized
Laundry and operation including
transportation of soiled linen from desired
location at OKHA station to the laundry &
delivery of washed linen in packed bedroll
set from the laundry to desired location at
OKHA station for Ten Years and On Board
Linen Distribution in AC coaches of OKHA
based Primary maintenance trains for the
period of Ten years. (ii) Approx. Cost :
343,74,98,963.36 (iii) Earnest Money : T
23,37,500/- (iv) Date & time for the
submission of tender : Up to 15.00 hrs. on
14.03.2025 and opening of tender at 15.30
hrs. on 14.03.2025. (v) Address of the
office from where the tender form can be
purchased & Location of Notice board :
Divisional Railway Manager (Mechanical),
Western Railway, Kothi compound Rajkot-
360001 Website Particulars : www.
ireps.gov.in 174

Like us on: [ facebook.com/WesternRly

CENTRAL RAILWAY

E-TENDER NOTICE NO.
DRM-W-PA-E-Tend-2024-N-34,
35, 36 & 37 dated 21.02.2025

Divisional Railway Manager
(Works), Central Railway, Pune
for and on behalf of the President
of India, invites Open E- tenders
through website www.ireps.gov.in
for the work: 1] Name of work:
‘Repairs and Maintenance of New
washing Siding under
ADEN(M)Pune’. Cost of work:
% 2,33,21,671.70, Bid Security:
% 2,66,600/-. Completion
period: 06(Six) Months &
Maintenance Period: 06 (Six)
Months. 2] Name of work: ‘Misc
P.Way work under SSE/PW/Uruli
Section (190.6-247.0). Cost of
work: % 1,68,69,705.66, Bid
Security: ¥ 2,34,400/-.
Completion period: 12 (Twelve)
Months. 3] Name of work:
‘Construction of 20 bedded
barrack at Ghorpadi under
ADEN/M/Pune. Cost of work:
% 1,49,48,854.42, Bid Security:
% 2,24,800/-. Completion period:
06 (Six) Months & Maintenance
Period: 06 (Six) Months. 4] Name
of work: Upgradation /
Modernization of infrastructure of
Baramati goods shed. Cost of
work: ¥ 4,98,49,013.75, Bid
Security: ¥ 3,99,300/-.
Completion period: 09(Nine)
Months. & Maintenance Period:
06 (Six) Months. Note: Tender
closing date and time of aforesaid
e-tender: Upto 15.15 Hrs. of
17.03.2025. The prospective
tenderers are requested to visit
the website www.ireps.gov.in for
details of tenders & corrigendum,
if any. Tenderer may participate in
above E-tender electronically
through website www.ireps.gov.in
only & submission of manual
offers against E-tender are not
allowed. Manual offers, if
submitted, shall neither be
opened nor considered. For
further enquiry, may contact :
Divisional Railway Manager
(Works) Office, Central Railway,
Pune on Phone No. 020-
26105309. Tenderer who want to
be present at the time of Opening
oftenders, he/she may do so.

AK-33 DRM(Works)/Pune

Download UTS App for Tickets

PUBLIC NOTICE

We are investigating the title of MR.
MUKUL MANUKUMAR SHAH, MRS.
DULARI MUKUL SHAH and MR.
ANKUR MUKUL SHAH in respect of the
Flat, described in the Schedule hereunder
written.

Any person having any claim or rightin
respect of schedule flat by way of
inheritance, share, sale, mortgage, lease,
lien, license, gift, possession or
encumbrance howsoever or otherwise is
hereby required to intimate to
undersigned within 14 days from date of
publication of this notice of her such claim,
if any, with all supporting documents
failing which transaction shall be
completed without reference to such
claim and the claims, if any, of such
person shall be treated as waived and not
binding on my client.

THE SCHEDULE ABOVE REFERRED

TO:
Flat No. B/403, admeasuring 1431 square
feet Carpet area on the 4" Floor, together
with membership rights and beneficial
interest under Share Certificate No. 98
bearing distinctive No. 981 to 990 (both
inclusive), the building known as
“AQUARIA GRANDE CO-OPERATIVE
HOUSING SOCIETY LIMITED”, situated
at Plot No. 1448, Devidas Road, Borivali
West, Mumbai — 400103., together with
the 2 Car Parking space (back to back) in
the podium level 1 / Podium level 2 /
podium level 3/open space in the
compound of the Building, on the plot
bearing CTS No. 1448/8A to D, Village:
Eksar, Taluka: Borivali, Mumbai Suburban
District.
Dated this 23rd day of February, 2025
(SACHIN MISHRA)
Advocate
B/106, Borivali Shopping Center,
Chandavarkar Road, Borivali (West),
Mumbai- 400 092.

PUBLIC NOTICE

NOTICE is hereby given to all concerned that
my client Mr. Hardeep Singh Sachdev owner and
resident of Flat No. 102, admeasuring 600 sq. ft.
built-up area, 1st Floor, Building No. D-5 ("the|
said flat") in Krishna Kaveri Co-operative
Housing Society Ltd. ("the said society"),
bearing Share Certificate No. 26B, for 5 (Five)
fully paid-up shares of Rs. 50/- each aggregating
to total Rs. 250/- bearing distinctive nos. 376 to
380 (Both Inclusive) (“the said shares"),
situated at Yamuna Nagar, Off. New Link Road,
Andheri (West), Mumbai - 400 053 (the said
"Flat") has misplaced the Original agreement
executed by and between M/s. Jay Jay
Construction Co., a registered partnership firm
having its office at Atlanta, Nariman Point,
Bombay, thereinafter called the|
"DEVELOPERS' and Mrs. Benita Sharma,
therein called the Purchaser of the said flat ("the
said lost/misplaced original agreement") situate
and lying at Krishna Kaveri Co-operative
Housing Society and Mrs. Benita Sharma is a
bonafide member of the said society as the|
original owner of the said Flat (Original Share
Certificate) and the same cannot be traced in
spite of having conducted a diligent search by
my client Mr. Hardeep Singh Sachdev who is|
present bonafide member of the said society of
the said flat and holding the said shares, but has
the said lost/misplaced original agreement and
intend to sell the said flat to intending
purchaser/s, hence present notice is issued that
if any party or person who finds and/or is in
possession of the Original lost/misplaced
Agreement and Share Certificate in respect of|
the said Flat and the said shares as referred to
hereinabove is hereby requested to hand over|
the same to my office address And Further any
person/s having any claim, or right in respect of
the flat by way of inheritance, share, mortgage,
sale, transfer, lease, lien, charge, trust,
maintenance, easement, gift, exchange,
tenancy, possession or otherwise howsoever in
respect of the said flat are hereby required to|
make the same known in writing to the|
undersigned within 15 (Fifteen) days from the|
date of publication of this Notice, failing which
the transaction will be completed without any
reference to such claims and claims, if any, of
such person/s shall be treated as waived and not
binding on my clients.

Dated this 23rd day of February, 2025
H.S. Sonkar|
Advocate & Notary,
Block No.C-09, Plot No.67, Sankalp Coop
Hsg Soc Ltd. SVP Nagar, Mhada, 4
Bungalows, Andheri (W), Mumbai-400 053.
Mob. 9820699987

IN THE COURT OF SMALL
CAUSES AT MUMBAI
MARJI APPLICATION NO. 208
OF 2024
IN
(AGAINST EX-PARTE
DECREE DATED 30th
MARCH, 2023
DISMISSING THE SUIT)

IN
R.A.E. SUIT NO. 1504 of 2015

M/S. SAYLEE REALTORS

PRIVATE LIMITED

having address at C-18, Bharat

Nagar, Grant Road (East),

Mumbai-400007 represented

thought its authorised signatory

Minraj Lok Vishwakarma.

...Appellants
Ori. Plaintiffs)
Versus

1. Smt. Sushilabai C. Kalale
alias Sulochana, adult, age
and occupation not known
having her address at Room
No. 28, 2nd floor, Dayanand
Building, 42, Pawwala Street,
Mumbai-400004.

. Smt. Paro, adult full name,
age and occupation not
known having her address at
Room No. 28, 2nd floor,
Dayanand Building, 42,
Pawwala Street, Mumbai-
400004. ...Respondents

(Original Defendant)

To,

The Respondent Nos. 1 and 2

abovenamed,

WHEREAS, Applicants/Orig.
Plaintiffs abovenamed have
taken out Application dated 4th
October, 2024 i.e. MARJI
APPLICATION NO. 208 OF
2024 IN R.A.E. SUIT NO. 1504
OF 2015 against  the
Respondents/ Orig. Defendants
praying therein that the delay of
327 days in filing the Appeal
may kindly be condoned and for
such other and further reliefs,
as prayed in the said
Application.

YOU ARE hereby warned to
appear before the Hon'ble
Judge Presiding over Court
Room No. 3, 3rd floor, Old
Building, Court of Small
Causes, Lokmanya Tilak Marg,
Mumbai-400002, in person or
by authorized Pleader duly
instructed on the 24th
February, 2025 at 11 a.m. to
show cause against the
Application, failing wherein, the
said Application will be heard
and determined
Ex-parte.

You may obtain the copy of
said Application from Court
Room No. 3 of this Court.

Given under seal of the Court,

this 21st day of January, 2025

Sd/-
Registrar

IN THE COURT OF THE JOINT
MAMLATDAR-Il OF PERNEM TALUKA,
PERNEM-GOA
Case No.JM-II/MND/02/2023
1. Mr. Simao Damiao Matias Souza alias
Damiao D'souza 2. Mrs. Milagrin D'souza
r/o H. No. 40/B, Vaoilowaddo, Tiracol,
Pernem - Goa 3. Mr. Praxedes Aleixo
Benedito de Souza alias Benedite L
D'souza 4, Mrs. Lucy D'souza r/o H. No.
40/C, Vaoilowaddo, Tiracol, Pernem -
Goa. 5. Mr. Joao Camilo Francis D'souza
6. Mrs. Fenny Conceicao Magelina
D'souza Both r/o H. No. 40/D, Voilowaddo,

Tiracol, Pernem - Goa. ....Applicants
Vis

1. Shri. Vaikunth Shet Khalap (Since
deceased through his legal heir) 2. Shri.
Prakash Vaikunth Shet Khalap 3. Mr.
Rawloo Vaikunth Khalap Both r/o
Peddem, Mapusa - Goa. 4. Mr. Surendra
Shet Khalap (Since deceased through his
legal heirs) a. Mrs. Neebha Surendra
Khalap b. Mr. Kashinath @ Pramod
Surendra Khalap Both r/o 502 and 503,
Kim Heights, Block B, 7th Floor. Morod,
Mapusa, Bardez - Goa. 5. Mr. Deepak S.
Khalap C/o B. S. T, Officers Quarters,
Opp. Bran Bavari House, Prabhadevi,
Mumbai, 4000 025. 6. Mr. Sadanand Shet
Khalap r/o H. No. 13/11, Suvarna Safaliya,
Sasmita Marg, Prabhadevi, Mumbai 400
025. 7. Mr. Tarachand Shet Khalap (Since
deceased through his legal heirs) a. Mr.
Sadashiv Tarachand Khalap 8. Mr. Govind
Shet Khalap 9. Mrs. Sukanya Khalap All
r/lo Angod, Mapusa - Goa. All r/o
Khalachawada, Arambol, Pernem - Goa.
10. Mrs. Monica S. Fernandes r/o Tiracol,
Pernem- Goa. ... Opponents
To, The Opponentno. 5, 8,9 and 4(a)

PUBLIC NOTICE
WHEREAS the above named applicants
have filed an application under section
8-A of Goa Daman and Diu Mundkar Act
to declare him as a Mundkar of suit
dwelling house no. 40/B, Vaoilowaddo,
Tiracol, Pernem - Goa situated in Survey
No. 10 sub div no. 1 of village Tiracol of
Pernem - Goa. (The copy of the
application may be collected from this
courtonthe date of hearing).
WHEREAS the notices send to the
above opponents are returned back
with postal remarks "Not known /
Addressee left/ Expired”.
AND WHEREAS the applicants vide their
application dated 29/08/2024 along with
affidavit have stated he is not aware of
the legal heirs of opponents and also not
aware of the new addresses of all the
opponents. The applicants are unaware
about the present address of the
opponents and has prayed to serve the
said opponents through publication in
the local newspaper.
AND WHEREAS after considering the
request of the applicants, | have come to
the conclusion that this is a fit case for
publishing the notice in the Goa.
NOW THEREFORE notice is hereby
given under ORDER V RULE 20(1-A)
OF CPC 1908to opponents to appear
in this court on 10/03/2025 at 10.30 a.m.
in person or through duly authorized
agent failing which ex-parte order shall
be passed and the matter shall be
decided in her absence.
Given under my hand and the seal of this
court, on this 19th day of February, 2025.
Sd/- (Shailendra ). Desai)
Jt.Mamlatdar-Il of Pernem Taluka,

Pernem - Goa. @

PUBLIC NOTICE
Notice is hereby given that we are investigating
the title of Marathon Nextgen Realty Limited,
a company incorporated under the provisions
of the Companies Act, 1956 and deemed
existing under the provisions of the Companies
Act, 2013, having its registered office at
Marathon Futurex, Mafatlal Mills Compound,
N. M. Joshi Marg, Lower Parel, Mumbai- 400
013 and Marathon Realty Private Limited, a
company incorporated under the provisions of
the Companies Act, 1956 and deemed existing
under the provisions of the Companies Act,
2013, having its registered office at 702, 7th
Floor, Marathon Max, Mulund-Goregaon Link
Road, Mulund (W), Mumbai- 400 080, the
developers of the Property (hereinafter
collectively referred to as the “Owners”) with
respect to an immovable property more
particularly described in the Schedule
hereunder written (hereinafter referred to as
the “Premises”).
The Owners assert that they hold the said
Premises as the absolute and lawful owners
and have a valid, clear and marketable title
thereto along with the right to use and are in
possession of and hold valid title deeds to the
Premises and that the Premises is absolutely
free from all encumbrances, claims and
demands of any nature whatsoever save &
except Vistra ITCL India Limited who is acting
astrustee in favour of Bank of Maharashtra.
All persons/ entities including an individual,
Hindu Undivided Family, a company, banks,
financial institutions, non-banking financial
institutions, a firm, an association of persons
or a body of individuals whether incorporated
or not, lenders and/ or creditors having any
benefits, titles, claims, objections, demands or
rights or interestin respect of the said Premises
orany part thereof by way of inheritance, sale,
transfer, share, mortgage (save & except Vistra
ITCL India Limited who is acting as trustee in
favour of Bank of Maharashtra), pledge, charge,
lease, lien, license, assignment, tenancy, gift,
exchange, encumbrance, family arrangement/
settlement, bequest, succession, maintenance,
easement, trust, possession, decree or order
of any court of law, contracts/ agreements/
memorandum of understandings, letter of
intent/ heads of terms, partnership, lis pendens,
reservation, power of attorney, option, right of
first refusal, preemption or any liability or any
commitment or otherwise of whatsoever nature
is/ are hereby required to intimate in writing,
along with documentary evidence to the
undersigned at their address at 3rd Floor, Calcot
House, 8/10, M. P. Shetty Marg, Fort, Mumbai-
400001, within a period of 14 (fourteen) days
from the date of publication of this notice of
such claim, if any, failing which it shall be
presumed that there is/ are no claim/s and
such claim/s, if any, shall be considered to be
waived and abandoned and will not be
enforceable/ binding on our client.
SCHEDULE HEREINABOVE REFERRED TO:
[Description of the Premises]
Commercial premises unit bearing no. 2601B,
admeasuring about 6193 sq. feet carpet area
on the 26th Floor in the A" wing of Building No. C,
in the building known as 'Marathon Futurex', in
Mafatlal Mills Compound, N. M. Joshi Marg (A
Government Approved Private Information
Technology Park Building) constructed on the
piece or parcel of land admeasuring 13,170.25
square meters or thereabouts forming part of
the freehold portion of the larger property,
bearing Cadastral Survey No. 166 (Part) situate
at Delisle Road, under G/South Ward located
at Mafatlal Mill Compound, N. M. Joshi Marg,
Lower Parel, Mumbai- 400 013 within the Mumbai
City along with 4 mechanicall stackable car
parking.
Dated this 23rd day of February 2025.
For M/s. Solomon & Co.,
Advocates & Solicitors
Sd/-
Aaron Solomon, Managing Partner

Email: aaron.solomon@slmnco.in

www,freepressjournalin

WESTERN RAILWAY
MATERIAL MANAGEMENT DEPARTMENT
VARIOUS MATERIALS SUPPLY
E-PROCUREMENT TENDER NOTICE No. $/11/2025 Date 13.02.2025

S.N. Short Description of Item Quantity T.0.D.

85 N2 Board to M/s Faiveley make Part |22 Nos 10-Mar-25
No.1/600008A

86 |CARBON BRUSH FOR HITACHI TYPE | 15849 Nos | 12-Mar-25
TRACTION MOTOR

87 |Blower for transformer oil cooler 80 Set 12-Mar-25

88 |PINION SHAFT 21 TEETH FOR WAG-9HC 207 Nos 13-Mar-25

89 |POWER CABLE, SIZE 2 CORE X 25SQ.MM 184.5 KM | 14-Mar-25

90 |10125 mm curved switches with ZU-1-60/ | 720 Set 18-Mar-25
B60E1A1 Thick Web Tongue rail

91 |SUPPORTCLAMPFOR EP(LINE)CONTACTOR | 2571 Nos | 19-Mar-25

92 |Co-Cobogie frame 16 Set 21-Mar-25

CORRIGENDUM
Please read the due date as "20.02.2025"” for the tender notice no. S-04-2024
dated:-15.01.2025 at Sr. No. 28
Regarding detailed notice EMD, Purchase restrictions and detailed tender
conditions, please visit website www.ireps.gov.in and
www.wr.indianrailways.gov.in
1112

For Principal Chief Materials Manager|
itter.com/WesternRly

Like us on: I facebook.com/WesternRly « Follow us on:

FORM A: PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE KIND ATTENTION OF THE CREDITORS OF
VIZTAR INTERNATIONAL PRIVATE LIMITED (UNDER CIRP)
RELEVANT PARTICULARS

VIZTAR INTERNATIONAL PRIVATE LIMITED
28/09/2007

Registrar of Companies- Mumbai

1. | Name of corporate debtor

2. | Date of incorporation of corporate debtor
3. | Authority under which corporate debtor is|
incorporated / registered

. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

. |Address of the registered office and
principal office (if any) of corporate debtor

~

U80301MH2007PTC174600

(3

Office No. 502, Fairmount Building, 5 th Floor ,Plot
no.88, Sector 17, Sanpada, Navi Mumbai, Thane,
Maharashtra, India- 400705.

6. |Insolvency commencement date in ~ |20-02-2025
respect of corporate debtor
7.|Estimated date of closure of insolvency |19-08-2025

resolution process

_[Name and registration number of the
insolvency professional acting as interim
resolution professional

Address and e-mail of the interim
resolution professional, as registered with

o

Indrajit Mukherjee
IBBI/IPA-001/IP-P01533/2018-2019/12450

©

Flat No. B 405, Siddhivinayak Twins, Plot No.9,
Roadpali, Sector -17,Kalamboli, Dt. Raigad,

the Board Maharashtra-410218
indrajitmukherjee15@yahoo.com
10,|Address and e-mail to be used for Flat No. B 405, Siddhivinayak Twins, Plot No.9,

| correspondence with the interim Roadpali, Sector - 17, Kalamboli, Dt. Raigad,

resolution professional Maharashtra-410218
cirp.viztarinternational@gmail.com
11.| Last date for submission of claims 06-03-2025
12|Classes of creditors, if any, under clause(b)| Not Applicable

of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

1{Names of Insolvency Professionals identified to|

act as Authorised Representative of creditors in|

aclass (Three names for each class)

(a) Relevant Forms and

(b)Details of authorized representatives
are available:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

corporate insolvency resolution process of the VIZTAR INTERNATIONAL PRIVATE LIMITED

(UNDER CIRP) on 20-02-2025.

The creditors of VIZTAR INTERNATIONAL PRIVATE LIMITED (UNDER CIRP) are hereby called

upon to submit their claims with proof on or before 06-03-2025 to the interim resolution professional

atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in person, by post or by electronic means.

The claims with proof are to be submitted as per following specified forms: Form B:- For Claims by

Operational Creditors except Workmen and Employees; Form C:- For Claims by Financial Creditors ;

Form D:- For Claims by A Workman or an Employee ; Form E:- For Claims by Authorized

Representative of Workmen and Employees ; Form F:- For Claims by Other Creditors.

Copy of the above Forms can be downloaded from https://ibbi.gov.in/home/downloads or by

sending email to the IRP. Submission of false or misleading proofs of claim shall attract penalties

under IBC 2016.

Not Applicable

(a)Weblink: https://ibbi.gov.infhome/downloads
(b) : NA

Indrajit Mukherjee
Interim Resolution Professional
1BBI/IPA-001/IP-P-01533/2018-2019/12450

Date: 22-02-2025
Place: Mumbai

M. P. ENTERPRISES & ASSOCIATES LIMITED

ATION) CIN U34999PN1998PLC012981
401, Darshan CHS Ltd., Raghunath Dadaji Street, Fort, Mumbai 400001

(IN LIQUID

Liquidator's Office :.

Date and Time of Auction: (March 28, 2025 Wednesday) at 11:00 A.M. to 1:00 P.M.
(with unlimited extension of 5 minutes each)
E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Sale of asset owned by M. P ENTERPRISES & ASSOCIATES LIMITED (In Liquidation)
forming part of Liquidation Estate under Sec 35(f) of IBC 2016 read with Regulation 33 of
Liquidation Process Regulations. E-Auction will be conducted on “AS IS WHERE IS, AS IS
WHAT IS BASIS AND WHATEVER THERE IS BASIS”. The Sale will be done by undersigned
through e-auction service provider E-PROCUREMENT TECHNOLOGIES LIMITED -
AUCTION TIGER via website https://ncltauction.auctiontiger.net.
Location Particulars Qty| Reserve EMD Incremental
Price Rs. Rs. Bid Amount Rs.
Anik Depot, BEST, | Force Motors Ltd.
Mumbai Traveller T2, (2019,{116| 3,67,00,000 |37,00,000| 6,00,000
2020)
Autoport Force Motors Ltd.
Warehousing|Traveller T2, (2019,| 5 | 16,00,000 | 2,00,000 25,000
Kalyan 2020)
ShilphataThane
Same as above Same as above 5 | 16,00,000 | 2,00,000 25,000
Same as above Same as above 5 | 16,00,000 | 2,00,000 25,000
Same as above Same as above 5 | 16,00,000 | 2,00,000 25,000
Same as above Same as above 5 | 16,00,000 | 2,00,000 25,000
Same as above Same as above 5 | 16,00,000 | 2,00,000 25,000
Sagar Complex | The details of Vehicles
Mankoli are given in process| 43 | 1,71,40,000 |17,14,000 2,00,000
document
Suryodya Yard |TataLP01515(2018) | 10 | 63,00,000 | 6,30,000 50,000
Katraj Pune
Kervy Institute|Refer process| 48| 2,55,00,000 |26,00,000 300000
Pune document for details
Kervy Institute|Refer process| 6 | 37,00,000 | 4,00,000 40000
Pune document for details
Aundh Jakat Naka | TataLPO 16135.7 SGI| 16 | 51,00,000 | 5,00,000 50,000
Pune CNG /55 BS-IV (2019,
2020)
Aundh Jakat Naka | Tata Pick Up 207 Crew| 1 55,000 5,500 5,000
Pune Cab 2010
Aundh Jakat Naka | Tata Indica Vista LS| 1 45,000 4,500 5,000
Pune TDI2013
Sai Samrat Hotel | Tata LPO 1515 TCBS-| 14 | 66,60,000 | 7,00,000 60000
Raigarh V2018
Krishna Parking|Tata LPO 1613| 3 | 24,00,000 | 2,50,000 30,000
Yard Loni Kalbhor | CNG/55 BS-IV2019
Pune
ICICIbankYard ~ |TATA LPO 1512 TC| 1 5,32,000 60,000 10000
BS-IV
Shriram auto mall | TATA LPO 1515 TC| 1 7,00,000 70,000 25,000
Panvel BS-IV
Krishna Parking |[LPO 1613 CNG/55| 3 | 24,00,000 | 2,50,000 50,000
Yard Pune Loni|BS-IV2019
Kalbhor
Loni toll naka,|Tata LPO 1613| 1 7,00,000 70,000 25,000
Haveli Pune CNG/55BS-IV2019
Suryodya Yard | TATA LPO 1515 TC| 1 7,00,000 70,000 25,000
Panvel BS-1V2018
Wadala BEST|TataYodhaBSVI2021 | 1 3,85,000 40000 25,000
Mumbai
Sonnappanahalli| Transit Concrete| 10 | 63,75,000 | 6,50,000 1,00,000
Village, Bangalore | Mixers Eicher Pro
6025T GCBC2018
Yelahanka, Transit Concrete| 4 | 12,60,000 | 1,30,000 25,000
Bangalore Mixers Eicher Pro
6025TGCBC, 2018
RTO Pen TATA LPO 1515 TC| 2 | 25,52,000 | 2,60,000 40,000
BS-IV2018
Details of Assets to be Auctioned, its Location, Lot details, Reserve Price, EMD and
Incremental Bid Amount is to be read as same as that laid down in the Process Document
uploaded on the auction website.
(VAT to be paid extra)
Last date of Submission of EOI :10th March 2025(Monday) Up to 5.00 PM
Announcement of Eligible Bidders :12th March 2025 (Wednesday)
Last Date for Inspection :19th March 2025 (Wednesday)
Last date of EMD submission :26th March 2025 (Wednesday) up to 5:00 PM
Date and time of E-Auction : 28th March 2025 (Friday) at11:00 A.M. to 1:00 PM.
Note: The detailed Terms & Conditions, applicable taxes, E-Auction Bid Document,
Declaration & other details of online auction sale are available on
hitps://ncltauction.auctiontiger.net
In case of any clarifications, please contact the undersigned at mpent.cirp@gmail.com
CA Subhash Laxminarayan Nathuramka
Liquidator of M.P. Enterprises & Associates Limited
Mobile no. 85910 95341; 92232 30576
Date: Feb.22, 2024 IBBI/IPA-001/IP-P-00472/2017-2018/10815
Place: Mumbai AFA Validity-31/12/2025
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